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The High Court ©f Madhpa Pravesh
WP-705-2021

(DINESH TRI VDEI Vs THE STATE OF MADHYA PRADESH AND OTHERS)

4
Jabalpur, Dated : 01-02-2021

"Heard through Video Conferencing.
Shri Rajesh Maindiretta, learned counsel for the petitioner.
Shri Jubin Prasad, lcamed PL for the respondent/State.”
Learned counsel for the petitioner by the instant petition is challenging
the order 21/12/2020 (P/13) passed by the Additional District Magistrate
Bhopal, whereby he has constituted a committee for inquiring about the

complaint made by one Vivek Dixit. Counsel for the petitioner submits that

the constitution of the iec i abnarently illegal because the order is

scommittee. He

Considering the s s on, the V‘ oundation of the order passed
by the Additional District Magistrate Bhopal on 21/12/2020 18 misplaced as
offence registered against the petitioner inquired about, In which they have not
found him guilty and recommended for deleting their name has been made by
the Investigating Officer and further on the basis of tlhat committee, the
Superintendent of Police would not act fairly as he has already made inquiry
against the petitioner and submitted the report against him and on the basis of
said report FIR has been registered. He further submits that Collector m fact
is not the authority to conslitute committee W respect matter relating to the
Cooperative Society as the order impugned is also without jurisdiction.

Shri Jubin Prasad, leamed PL on the other hand opposed the
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submission made by the counsel for the petitioner and submitted that the

Collector in fact referred the matter (o Deputy Commissioner Cooperative for
furnishing detailed inquiry in the matter.

Counsel for the petitioner submits that it appears that from the order
impugned that the Additional Collector has passed the said order without
application of mind and having no knowledge about the investigation
completed by the police, wherein the petitioner has been given clean chit.

Considering the aforesaid, notice be issued to the respondents by
registered mode. Returnable within 4 weeks.

By way of interim measure, it is directed that operation of the
impugned order dated 21/12/2020 (P/13) shall remain stayed till next date of

famn




